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() interest hown by the authorities to 
complete the most needed proj ct and ' 
left it halfway; 

(b) . f so, details of the project toge-
ther with reasons or leaving it half-
way; 

(c) steps t aken to ensure completion 
of the project; and 

(d) if not, reasons therefor? 

TH'E MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUT A SINGH): 
(a) to (d). After completing about 

75 per cent of the work of "-Nidening of 
Pankha Road, th contra tor to whom 
the work was . 110t ted made poor pro-
gress. Ther fore, his contract was ter-
minat d. Work has been recently 
re Hotted to another contractor and it 
is now in progress. 

C f cape from Nari ik t n, 
elhi 

4255. SHR! NA W AL KISHORE 
SHARMA: Will th Minister of EDU-
CATION AND SOCIAL WELFARE b 
pleased to state: 

(a) wh ther ther haye been many 
cases of escape from the Nari Nik tan 
10 ated in Delhi near Tihar Jail; 

(b) if so, the number of inmates of 
Nari Niketan escaped during the last 
three years upto 30 November 1981 . , 
and how many of those have since 
b en traced; 

(C) ~he reasonS fOr their scape; 

(d) whe her some complaints were 
received about the management of 

. Narl Niketan and maltreatment with 
the inmates; and 

(e) the reaction of Government 
thereto aDd _whether any enquiry has 
been conducted in -the a airs of Nari 
Niketan aDd if so With what results? 

THE DEPUTY MINISTER IN THE 
MINISTRIES OF RA LWAYS AND 
EDUCATION AND SOCIAL WELFARE 
AND IN THE DERARTMENT 0 
PARLIAMENTARY AFFAIRS (SHRI 
MALLIKARJUN): (a) and (b). Nari 
Nike an is an institution for women in 
Social and Moral danger. No cas 
under the Suppression of Immoral 
Traffic in Women and Girls Act has 
escaped from the Institution during this 
period. However, during the last 3 
years upio 30-11-1981, 24 girls/women 
referred by Court or th PoliCe on 
other grounds escap d, out of whom 
five have since bel.!n tra ed. 

(C) to (e). There have been some 
all gations to that effect made out in a 
Writ Petition before the Supreme 
Court. The r port of Panel of Enquiry 
appointed by the Supreme Court is 
before them. Hence tne matter is sub-
judice. Some of the important steps 
taken include setting up of the Board 
of Visitors, improvement in living con-
ditions and effective segregation of 
various categories of inmates for the 
purpose of instltutional car and treat-
ment. 
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